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M

0A.541/97 dt.26-8-97

Judgement

Oral order (per Hon., Mr. H. Rajendra Prasad, Member{(Admn.)

Heard Mr, (P. Rathaiah for the applicants and Mr. N.V.

Raghava Reddy for the respondents,

"1, The‘applicants herein are Postal Assistants who were

1nitia11y.recruit¢d to Reserve Trained Pool (RTP).during the
years 1987-89., They claim temporary status after completion
of one year of service (RTP), propostionate pay and allowances

as per regular employees and consequential benefits admissible

‘with reference to their period of engagement in RTP.

2, The applicants base their claim on the directions issued
in OA.814/90 and 1784/92 by Ernakulam Bench., It is brought
to my notice bylmr. Raghava Reddy that the Hon. Supreme Court'
has allowed the SLp (C) No.17422/95 filed by the respondents

against thé'judgemcnts delivered by Ernakulam Bench referred

.to above, The following is the orddr of the Supreme Court in

SLP.17422/95.:‘
"In the premises, all these appeals are allowed,
the impugned judgements of the Tribunal!) are set
aside and the original applications filed before
the Tribunal are dismissed.”
3. In view of the position brought out above, there is no

scope to grant any relief in the present 0A. The same is

therefore disallowed. No costs. Af
|OJ

tH. Rajendra Prasad)
Membe ¥ (Admn. )

Pated : August 26, 97
Dictated in Open Court
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